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a GUWAHATI BENCH :

N ORDERSHEET

1. ORIGINAL APPLICATION No : ------ I— :z-z---/ 2009
2. Transfer Application No  : ----——-- /2009 in O.A. NO.--=--mmmmmmeee
3. Misc. Petition No  : —emmeee /2009 in O.A. NO.-==m-mmmmmeeee
4. Contempt Petition No = -~~----—- /2009 in O.A. NO.---=----mrmmmmee
5. Review Application No  : ——-=--—-- /2009 in O.A. NO.--====mr-mmmemm
6. Execution Petition No  ; -===——--- /2009 in O.A. NO.-===-==--mmmmeee

Applicant (S)

Sns Lhani Do
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\ \
: . &N\ 7
Respondent (S) : --——éfkm-——f¥~--——§b-f{}f’- --------------------------
' aX

Advocate for the : ------ /-—77—’-'5 ------- {3 ------- %— ?-Z ——————————————————————————————

Applicant (S)} \ )

epleanc® - MK B

Advocate [or the & —mmmmmme oo

{Respondent (S)} C,g’f’ C

" Notes of the Rcéiétfy Date Order of the Tribunal
0%.09.2009 Heard Mrs.B.Goyal, iearned counsel
e | Sl pecation 1s o tern. appearing for the Appiicant and Mr.Kankan
s FL iy Rel JG-

-------------------------------

Dated 7(“2: f:)u?uunuu.u»u
q-®
Dy. R:«.«Ts?x‘a% 7
/4
#5el
7.9.05
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Served

Das, iearned Addi. Standing counsei for
Govt. of india {to whom a copy of this O.A.
has aiready been suppiied] and perused the

materials piaced on record.

2. Appiicant is a member ot Manipur-Tripura
Joint Cadre of indian Police Services. Whiie
posted as Superintendent of Police of Ukhrul
in the State of Manipur, he was piaced
19.02.2009 in

Departmental

under suspension  on
contemplation of a

Proceeding.

3. By way of fiing the present Original
Section 19 of

Administrative Tribunals Act, 1985. the

Applicant has chalienged his suspension. *
g
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Application under e
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reply/counter/written

- was  issued.

dllowances ’ro the Appiicant: [from the date

| of his suspensaonj ’rhe continuance of his

suspension is bad and on that ground alone

he should_'be_ reinstated into  service

““torthwith:

5. M. Kcnkon Das, learned  Addi. Siandmg -
counsel for the Govf of inchc infends ’fo

take msfruchon in the matter.

-6. Issue nofice to the Respondents by

(Speed Post) requiring Them to file their

statement by

©05.10.2009. On that day, the Respondents

“should produce the tecords/Govt. File. from
. . . -which the suspension order dated 19.02.2009 -
‘that  the sAci‘d"‘ \

it ‘appears *
suspension order dated 19.02.2_009 was

issued from the State Govt. File No.4'/(2/2-0011-‘

..-IPS/DP of Department of Personnel and |

- Administrative Reforms (Personnel Divisionj of

Govt. of Manipur.

- 7. Copies of thS orcer be sent . 'fo ’rhe
) Respondenfs aiong with nohCes Free coptes,

- of this order be also sent ’ro ’rhe Appi:con’ri

and supplied to the counsel cppeonng for

~ boththe parhes - o N
Y
| (M.K.QKrvedi) (M.R.f o.om‘y

Member (A) V;f'e-Chctrmqnb;
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05.10.2009 Mrs.B.Goyal, leamed  counsel

/bb/

appearing for the Applicant is _present.'
MrKankan Das, leamed Addl. Standing
counsel for the Govt. of Indiais also present.

On the prayer of counsel for the

Applicant, call this matter on 14.10.2009.

\0\09\
{(M.R.Mohanty)

Vice-Chaimian

14.10.2009  Mrs. B.Goyal learned counsel for
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the Applicant is presént. Mr.K.K.Das,
learned Addl.Standing representing the
Respondents is aiiSo present. Nobody has
. entered appearahée on behalf of the
State of Manipur. Despite opportunity no
written statement has yet been filed by
the Respondents.

Subject to legal pleas to be
‘examined at the time of final hearing,
~ this case is admitted.

Call this matter on 11t November

2009 awaiting written statement from
the Respondents.

Send copies of this order to the

Applicant and the Respondents- in the

address given in the O.A. N
N —
{(M.K. aturvedi) (M.R.Mo anty)

Mémber (A) Vice-Chairman
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passed though he is nof/i)recnse &t ncf% of
leared

order passed. MrKankan Das,
AddLC.GS.C. states that hé has not yet
received any instruction from Reépondenfs.
We notice that Respondents have taken |
almost two months fime yet no .‘reply has

been received.

On the reques’r of porhes, adjourned
to 01.12.2009.

RS -
(Madan Kémar Chaturvedi)  {Mukesh Kumar Gupta).
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CENTRAL ADMINlSTRATlVE TRIBUNAL
GUWAHATI BENCH

O.A.No.177 of 20@

DATE OF DECISION: 01.12.2008 .

Sri Lhari Doriee Lhatoo .

teeeeeenneeeees teenennnnetnaaensbesnnnnn ......Applicant/s.

Mr. HK. Das

.. Advocate for the-

Applicant/s.
- Versus -

U.OL &Ors. ,

....Respondent/s

Mr. Kankan Das, Addl. CGSC for Respondent No.1

None for other Respondents :

.....Advocate for the
Respondents

CORAM

“THE HON'BLE MR.MUKESH KUMAR GUPTA, MEMBER (J).
THE HON'BLE MR. MADAN KUMAR CHATURVEDI, MEMBER (A)

1. WHeﬂxetReportersofbcalnmpapersmaybeaﬂowedtom Yés/No
the Judgment? /

2. Whether to be referred to the Reporter or not? : 7&/No
3. WheﬂtermmrLordshlpsmshtomﬂntﬁrcopy

of the Judgmant? ' /és/No

Judgment delivered by "ue’;memé (J}Mémber (A)



O.A. 177 of 2009

CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH |

Original Application No. 177 of 2009

Date of Order: This, 1s* Day of December, 2009

HON'BLE SHRI MUKESH KUMAR GUPTA, MEMBER {J).
HON'BLE SHRI MADAN KUMAR CHATURVEDI, MEMBER (A).

$n Lhari Doriee Lhatoo

Son of Dorjee Lhatoo

S.P. Ukhrul, Ukhrul, Manipur

{Now under suspension)

At present Resident of Quarter

No.A-8, imphal West Reserve Line, imphal
District — imphail (Manipur)

And permaneni resident of 37/1

Lebong Cart Road, Bhanugram

P.O.- Darjeeling, West Bengal.

By Advocate: Mr. HK. Das |

-Versus-

1. Union of india
Represented by its Secretary
Gowt. of india
Ministry of Home Affairs, North Block
New Delhi - 110001.

2.  The State of Manipur
Represented by its Chief Secretary
imphail, Old Secretariat
Manipur - 795001.

3. The Principal Secretary
To the Govemment of Manipur
Depariment of Home, imphal
Old Secretariat, Manipur — 795001.

4. The Commissioner {DP)
Govemment of Manipur
Depariment of Home, imphail
Old Secretariat, Manipur — 795001.

By Advocate:  Mr. Kankan Das, Addl. CGSC for Respondent No.1

QX _ None for other Respondents.
Page 1 of 3 I
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O.A. 177 of 2009

ORDER(ORAL)

01.12.2009

MUKESH KUMAR GUPTA, MEMBER ()

None for Respondents except Respondent No.I, who is a

profo.rmo party.

Order dated 14.10.2009 passed by this Tibundl in present O.A.
reveadls that nobody has entered appearance on behdf of the State of
Manipur despite service. We may note that neither teply has been filed
nor any appearance has been made by .Respondents No. 2-4. In the
circumstances, we have no other clterndive except to proceed with
matter. Thereafter the matter had been listed on 11.11.2009 also on which

date too no appearance was made by State of Manipur.

2. The grievance of the appiicant is that he was placed under
suspension vide order dated 19 February, 2009 s disciplinary
proceeding was contemplated against him. Said order further recites that
said suspension order has been passed in exercise of power conferred by
sub rule (1) of Rule 3 of All india Services (Discipline and Appeal) Rules,
1969. Contention of the applicant is that till date neither charge sheet has
been issued nor said suspension has been reviewed, which action of the
respondénts in the teeth and mandate of said Rule 3 is illegal, unjust and

arbitrary.

3. Leamed counsel contends that under said rule, where a State
Govemment passes an order placing an official under suspension or a
member of the Service against whom discipinary proceedings are

Page 2 0f 3



O.A. 177 of 2009

contempiated, such an order shali not be valid unless, before the expiry of |
a period of forty-ﬁ\}e days from the date from which the member was
placed undér suspension, such order had been confiuned by the Central
Govemment. Neither of the twin conditions prescribed therein have been

complied with.

4, No reply has been filed despite service on the Respondents 2-
4, oand the pleadings raised by the appiicant on aforesaid aspect |
remained unrefuted / uncontroverted. in other words there is no denial of

the contentions raised on this account.

5. in this view of the matter, we have no hesitation to conclude
that the order of suspension passed on 19 February, 2009 (Annexure-Viil)
is rendered illegal, unjustified. The same is accordingly quashed and set
aside. |

O.A. is dlowed. No costs.

AR CHATURVED!) - (MUKESH KUMAR GUPTA)
MEMBER (A) MEMBER (J}

(MADA

/PB/

Page 3 of 3
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This application is filed challenging the order of suspension dated 19/022009 issued by
the Additional Secretary (DP), Government of Manipur. |
‘The applicant who was working as S.P-. Ukhrul in Imphal received Message to

attend a security meeting convened by the IGP (L & O - Ilf) on 06/02/2009 at 10.30 am

at Imphal.} Accordingly the applicant left Ukhrul in the afternoon of 05.02.2009 for imphal.

On the way applicant was informed of a Message dated 04/02/2009 that the meeting was
postponed and re-scheduled on 07/02/2009 at 10.30 a.m. Applicant attended the

meeting on 07/_02/2009 at 10.30 in the office of the IGP (L & O - lIl) and the meeting was

‘over at about 1.30 pm. After the meeting the Applicant who was suffering from a severe

form of piles, was having severe pain and as the epplicant was at Imphal, the applicant

| decided to consult the doctor there and got an appointment with the doctor Palin at Shija

Hespital, situated in Imphal on 09/02/2009. Applicant therefore met the IGP (L & O IH)

per_sonally on 07/02/09 and requested for .permission to stay behind at‘lmphal on
T : .

_ 8.2.2009 being a Sunday) for a medical check up. The IGP (L & O Ill) granted verbal

~ permission.

On 09/02/2009 applicant visited the doctor for his check up. At the check up, Dr

A ‘
Palin advised the applicant to. undergo an operation immediately as tne applicant's
problem was critical. The applicant underwent the operatfon on 09/02/2009 itself at about
9.40 am. |

After the oneration was OVer and soon after the applicant recovered from the
effects of the anesthesia,‘the applicant imrnediately informed the IG.P L/O Il regarding
the =operation and the Doctors direction of comelete bed rest for 2 weeke. The IGP L/O1li
instructed the applicant to immediately inform the SDPO Ukhrul to look after all the works
of the Superintendent of Police; The applicant being bedridden passed on the necessary

instructions over phone immediatﬂy_.v The Applicant was discharged from the hospital in

the afternoon of 10/02/2009 and was under complete bed rest. Applicant after discharge
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from the hospital on 10/02/2009 moved into his quarter No. A/8 at‘SP aﬁNestI \), ‘Ti"i%h
District Reserve Line Complex. | '
As: the applicant was advised combiete bed rest for two weeks,. the applicant
sent a Medical Leave application dated 12;2.2009 éeeking leave from 09/02/09 to
27/02/09 in the prescribed format addressed to the DGP, Manipur to be routed through
the DIG (R-IV) stationed at Senapati District and IGP (L & O-Il). The application was
delivered by the runner constable on 16/02/2009. As the applicant did not know about the
fate of his application, the applicant on 19/02/2009 called up his runner constable, Sri
- Ramkumar over phone and asked him to pursue the matter. He went to the office of the
DIG (R-IV) at Senapati district and got the leave application forwarded by the DIG (R-1V)
to the IGP (L& O-III) The leave applicatioh of the applicant was recommended by the
. DIG Range— IV and submitted to the IGP L & O-1l1y on 19/02/2009.
| On 24/02/2009 the appllcant was shocked to learn that the Department
of Personnel issued orders placing the applicant under suspension the same evening of
19/02/2009 vide order dated 19/02/2009. On 01/04/2009 6the Department of Personnel
issued orders granting the applicant Eamed Leave on medical ground for a period of 19
days w.e.f the 9.2.2009 (the day of the surgery/operation) to 27.2.2009.
On 28/02/2009 as the leave period was over on 27/02/2009, the applicant joined the
Imphal Police Headquarters on 28/2/2009 and met the DGP, Manipur Imphal and
submitted a letter dated 28/02/2009. stating that his medical leave period was over and
that he may be allowed to join the Head quarters Imphal till his order of suspension was
revoked. |
On 06/04/2009 the applieant_ fled a representation before the Chief secretary,
Government of Manipur, Imphal through the DGP, Manipur praying for consideration of
- his case and for revoking his suspension order.
| Since- mnumerous Representatrons rncludmg the representation  dated
06/04/2009 evoked no response, the applicant submltted a further representatuon dated
i,
30/06/2009 to the Chref Secretary to the Government of Manipur through the DGP,
f"\.__

Manipur. prayirrg for revocation of the order of suspension. On 04/07/2009 the said
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fepresentation dated 30/06/09 was forwarded by the DGP, Manipur to 'the Chief
Secretary to the Government of Manipur vide its letter dated 04/07/2009.
Till date the representations are pending. No proceedings have been

' initiated égainst the appliéant, no statement charge/allegation has been given and there

' IS no vco'mplaint and/or material against the applicant warranting suspension of the

éppIiCant.
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03/02/2009

04/02/2009

16/01/2009

- 05/02/2009

05/02/2009

07/02/2009

07/02/2009

-07/02/2009 -

09/02/2009

00/02/2009

LIST OF DATES

Message to attend a security meeting convened by the IGP (L & O -

I11) on 06/02/2009 at 10.30 am at Imphal

‘ ) _ by
Message informing the ; "@Iicant that the meeting was postponed and

\
re-scheduled on 07/02/20vd"at 10.30 a.m

Visited Shija Hospital at its OPD for Consultation.

~ Applicant left Ukhrul to.proceed to Imphal for the security meeting.

On the way the Applicant received an SMS that the meeting was
postponed. Subsequently, he also received a message dated
04/02/2009 to the said effect

Applicant attended the meeting on 07/02/2009 at 10.30 in the office of

“the IGP (L & O - 1li) and the meeting was over at about 1 .30 pm.

Applicant was having severe pain and as the applicant was at Imphal,

the applicanf decided to consult the doctor there and got an

f_appointment with the doctor Palin at Shija‘ Hospital, situated in Imphal

on 09/02/2009.
Applicant therefore met the IGP (L & O lll) personally and requested
for permission to stay behind at Imphal on 8.2.2009 (being a Sunday)

for a medical check up. The IGP (L & O Il1) granted verbal permission.

R Applicant visited the doctor for his check up. At the check up, Dr Palin

advised the applicant to undergo én operation immediately as the
applicant’s problem was critical. The applicant underwent the operation
on 09/02/2009 itself at about 9.40 am.

After the operation was 'over_ and sbon after the applicant recovered |
from the effects 6f the anesthesia, the applicant immediately inform'ed
the IGP L/O IIi regarding the operation and the Doctors direction of

complete bed rest for 2 weeks.



10/02/2009

10/02/2009

16/02/2009

19/02/2009

19/02/2009

24/02/2009

 01/04/2009

28/02/2009

: Gun
The IGP L/O 1l instructed the applicant to immediately finform the "’ ”‘ii Bench
T

SDPO Ukhrul to look after all the works of the Superintendent of
Police. The applicant being bedridden passed on the necessary

instructions over phone immediately.

- Applicant was still in the hospital and was discharged in the afternoon

of 10/02/2009 and was under. complete bed rest.
Applicent after discharge from the hospital on 10/02/2009 moved into

his quarter No. A/8 at SP Imphal West District Reserve Line Complex.

"As the applicant was advised complete bed rest for two weeks, the

applicant sent a Medical Leave application dated 12.2.2009 seeking

leave from 09/02109 to 27/02/09 in the prescribed format addressed to

. the DGP Manipur to be routed- through the DIG (R-IV) stationed at

Senapati District and IGP (L & O-lil).
As the applicant did not know about the fate of his application, the
applicant called u.p his runner constable, Si Ramkumar over phone

and asked him to pursue the matter. He went to the office of the DIG

"(R-IV) at Senapati district and got the leave application forwarded by

the DIG (R-1V) to the IGP (L & O-1l).

The leave application of the applicant was recommended by the DIG

‘ 'Range- IV and submitted to the IGP (L & O-Ill).

The applicant was shocked to learn that the Department of Personnel
issued orders plaeing the applicant under suspension the same
e\)ening of 19/02/2009 vide order No. 4/2/2'001 -IPS/DP.

The Department of Personnel issued orders granting the applicant

‘Eamned Leave on medical ground for a period of 19 days w.e.f the

9.2.2009 (the day of the surgery/operation) to 27.2.2009.

As the leave period was over on 27/02/2009, the applicant joined the

Imphal Police Headquarters on 28/2/2009 and met the DGP, Manipur

kil



06/04/2009

30/06/2009

040712009

~ leave period was over and that he may be a|lowed to jorn the Head

quarters Imphal till his order of suspension.was revoked.

The applicant filed a representation before the Chief secretary,

‘Government of Manrpur Imphal through the DGP, Manipur praying for

' consrderatlon of his case and for revoking his suspension order. -

Since innumerous Representatrons rncludrng the representation dated
06/04/2009 evoked no response the appllcant submitted a further
representation to the Chief Secretary to the Government of Manrpur
through the DGP, Manipur praylng for revocatlon of the order of
suspension. | | |
The said representation dated 30/06!09 was forwarded by the DGP,
Manipur to the Chief Secretary to the Government of Manipur vide its
letter dated 04/07/2009.
Till d_ate the representations are pending. No proceedings

have been initiated against the applicant, no statement

- charge/allegation has been given_ and there is no complaint andfor

material against the applicant warranting suspension of the applicant.
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‘Application under section 19 of the Admihistrative Tribunal Act, 1985.
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INDEX
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BEFORE THE CENTRAL ADMINISTRATIVE TIBUNAL \=
(GAUHATI BENCH)

oA No. Yars ?/’2@07

Sri Lheri Dorjee Lhatoo,
- Son of Dorjee Lhatoo,
| S.P. Ukhrul, Ukhrul, Manipur (now under
suspension). At present Resident of Quarter
No. A8, Imphal West Reserve Line, Imphal,
 Distrct - Imphal (Manipu)
Arrd permanent resident of 37/1 Lebong Cart
Roe'd, Bhanugram, P.O. Darjeeling, West
Bengal.'
...... APPLICANT.
- VERSUS -
1. Union of India, Represented by its Secretary; hovt. of India,
Ministry of Horﬁe Affairs,{fi,ilﬁ E]}";B'-l'eay\., | ”")7ﬁ
new Delhi - 110001.
2. Trre State of Manipur, -
Represented by its Chief Seeretary, Imphal,
Old Secretariat, Manipur -795001.
3. The Principal Secretary to the Government of
Manipur, Departrnent of Home, Imphal, Old
& Secretariat, Manipur- 795001,
. | The Commissioner (DP), Government of |
/j{( A | | ' Marripur, Department of Home, Imphal, Old
: ‘ Secretariat, Manipur - 795001.

...... RESPONDENTS.

)
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i) ORDER CHALLENGED :

This application is filed challenging the order’ of suspension beéring__al\{é

4/2/2001-IPS/DP dated 19t February 2009 issued by the Additional Secretary |

| (DP), Government of Manipur.

Il JURI.SDICVTION OF THE TRIBUNAL:
The applicant declares that the subject — matter of the order against which he

wants_redressal_ is within the jurisdiction of the Tribunal.

H. LIMITATION :
The applicant further declares that the application is within the limitation period -

prescribed in Section 21 of the_Adm}ihistrative Tribunal Act, 1985.

IV. FACTS OF THE CASE

1. That the humble appIiCant'begs to state that the applicant is a

Goverhment servant and is a citizen of India and-a permanent resident of Lebong Cart

" Road, Bhanugram, Darjeeling, West Bengal, at present residing at SP Imphal West

Reserve Line, Quarter No. A-8, old Lambu Lane in the district of Imphal West, Manipur.

2. That the humble applicant begs to state that the applicant is an IPS
 officer of the Manipur Tripura cadre of the 1999 batch. The applicant had joined as the

Superintendent of Police Ukhrul district on the 16.11.2006 and was posted at Ukhrul

since. Ever since, the applicant has been. performing his duties and responsibilities

~most sincerely, diligently and efficiently and there has been no complaint and or

dfssat}isfac’tidn from any'qtjarter throughout his service career. The applicant sincé 2001
had been posted at various difficult and very difficult districts and the applicant had

joined and served in all such districts where he was. posted from time to time to the best

of his ability and to the satisfaction of all concerned.

s
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3. That the humble applicant begs to state that while the applicant.was :
discharging his duties as S.P. Ukhrul, the applicant had received a message dated
- 03/02/2009 to attend a security meeting convened by ihe IGP (L & O - Iif) on

06/02/2009 at 10.30 am at Imphal. The applicant in compliance of the same and in

course of his duty had to go to Imphal, (PolicevHeadquarter) on 05/02/2009 to attend

the said meeting convened by the IGP (L & O — Ill). The said meeting was also to be
. o I _ ) .

attended by thé DIG R-1V, the S.P. Senapati and S.P. Chandel of Manipur. The

- applicant therefore left station i.e. Ukhrul on 05/02/2009 in the afternoon.

A copy of the message dated 03/02/2009 is

annexed hereto and is marked as ANNEURE - |

4. ' gThat the humble applicant begs to state that after the applicant left
station, in the e\i/ening of 05/02l2009 the applicant received an SMS on his mobiie from
the SDPO, Ukhrul informing the applicant that the meeting was postponed and re-
scheduled on 07/02/2009 at 10.30 a.m. Subsequently, he also received a message

'dvated 04/02/2009 to the said effect. The applicant also came to learn that the meeting

was postponed_.due to the pre-occupatioh of the IGP (L & O - Ill) who was to supervise
the security arréngements in connection with the visit of the Governor of Manipur to

Chandel distriction 06/02/2009.

A copy of the message dated 04/02/2009 is

annexed hereto and is marked as ANNEURE - II.

- 5 That the hurhble applicant begs to state that accordingly the applicant
attended the méeting on 07/02/2009 at 10.30 in the office of the IGP (L & O - lll) and

 the meeting was over at about 1.30 pm; '

6. o fThat the humble applicant begs to state that the applicant for quite

. sometime was suffering from acute Thrombosed hemorrhoids (a severe form of piles)




and althou’gh the applicant was suffering from pain and required me_diéal attention, the

applicant being 4 responsible officer and always working in difficult field conditions, the

applicaht ignore

'applicant was h

d his health problem for quite sometime. However, on 07/02/2009 the

aving severe pain and as the applicant was at Imphal, the applicant

| decided to cdnsplt the doctor there and4got an appointment with the doctor Palin at

Shija Hospital, s

met the IGP (L

" Imphal on 8.2.2

Doctor Palin at

applicant was s

+ serious, the app

the meeting grar

 at Imphal to ena

7

+ - the applicant vis

“applicant to .und

~ The épplicant ’

00/02/2009 itsel

hqur. After the

effects of the an

the operétion an

. 8.

. medical ‘condit

immediately info

Police and also

ituated in Imph_al on 09/02/2009. The applicant therefore rs: w2
& O 1ll) personally and réquested for permission to stay behind at
009 (being a Sunday) for a medical check up and-consultation with
Shija Hospitél, sifuéted fn Imphal, on the 9.2.2009 at 9 am as the
ffering from a case of thrombosis hemorrhoids and since the case waé
icant needed urgent medical care. fhe IGP (L & O Ill) accordingly after

ted verbal permission at his office at Imphal to the applicani\sb?ay back

ble him to undergo the medical check up.

That the humble applicant begs to state that in the morning of 9.2.2009
itéd the doctor for his check'up. At the chéck up, Dr Palin advised the
ergo an operation immediately as the appiicant’s pro'b|e'm' was _cﬁtical.
was ndt left with much option and underwent the‘ operation on
f at about 9.40 am under anesthesia. The operation took more than an
operation waé over énd soon after the applicant recovered from the -
esthesia, the applicant immediately informed the IGP'L/O Il regarding

d the Doctors direction of complete bed rest for 2 weeks.

That the humble applidant begs to state that empathizing with the
on of the applicant, the IGP LO HlI instructed the applicant to
rm the SDPO Ukhrulto look after all the works of the Superintendent of

that the IGP L/O Il would be reaching Ukhrul district head quartérs in

- the evening of the same day itself, i.e., 9/2/09, in connection with the visit of the Hon'ble

,Chief Minister M

anipur on the 10.2.2009. The applicant being bedridden passed on the -

Lo~




necessary instru
Minister visited
 applicant was s
and was 'under

applicant had th

Ukhrul District HQs the very next day, ie., on the 10.2.2009, the
il in the hospital and was discharged in the afternoon of 10/02/2009
complete bed rest at Imphal. ,However,' as already indicated the

e permission and had.informed the authority concerned. Moreover, as

the applicant had already instructed the SDPO, Ukhrul to look after the charge of the

s_P', Ukhrul in 4

he absence of the applicant, the SDPO, Ukhrul had made all the

‘necessary security arran_géments in connection with the visit of the Hon'ble Chief

- Minister, Manipy

9.

r.

Copies of the Shija Hospital OPD Consultation
form; discharge summary, bills of Sﬁija Hospital &
Reseérch lnétftute, Langol, Manipﬁr are annexed
| hereto and are marked as ANNEURES — I, IV

and V, respectively.

That the humble applicant begs to state that the applicant after

d'ischa'rge from the hospital on 10/02/2009 moved into his quarter No. A/8 at SP Imphal

West District Reserve Line Complex. As the applicant was very weak due to the

operation and bleeding and heavily sedated with pain killers, and the  applicant was

- advised complete bed rest for two wee.k‘s, the applicant sent a Medical Leave

applicétion dated 12.2.2009 seeking leave from 09/02/09 to 27/02/09 in 'the prescribed

- format addresséd to the DGP, Manipur to be routed through the DIG (R-1V) stationed at

~ Senapati District and IGP (L & O-lll). On 16/02/2009 the applicant sent the leave

application through his runner constable, Sri Ramkumar to deliver the same at the

Police Headquarter.

o

. 4 @ Ui
ctions over phone |mmed|ate|y Accordmgly, when the Hon' ble Chle'ffta }-’12 i Beq h
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" A copy of the Medical Leave application datéd

112.2.2000 is annexed hereto and is marked as

ANNEURE - VI.

10.} o That the humble applicant begs:to state that since the applicant was
not infoimed of the fate of the leave application, a_nd‘the applicant was still bed ridden,
the applicant on 19/02/22009 called up his runner constable, Sri Ramkumar over phone
' andasked him to pursueihe matter. Accordingly, on 19/02/2009, Constable Ramkumar
went fo tne office of the DIG (R-1V) at Senapati district and got the leave application

forwarded by the DIG (R-1V) to the IGP (L & O-II).

1". _. That the humble applicant begs to state that on 19/2/2009 in the
mor_ning, the leave application of the applicant was recommended by the DIG Range-
o IV and submitted to the IGP (L & O-I‘II) the same day vide lettei no.W-1/4/2004-
_(Range-IV) which the runner constable, Sri Ram Kumar personally brought and

delivered to the office of IGP(L & O-Ill) himself.

A copy of the lefter no.W-1/4/2004-(Range-IV) is

annexed hereto and is marked as ANNEURE - VII.

12. ~ That the humble applicant begs to state that while the leave sought for
by the a'pplicaint was recommended in the morning of 19/02/2009, the applicant was
shocked to learn on 24/02/2009 that the Department of Personnel issued ordera placing
the applicant under suspension the same evening of 19/02/2009 vide order No.
4/2/2001 -IPS/DP, a copy of which thé applicant obtained on the 24.2.09. The said
‘impugned order stated that some disciplinary proceedinga was contemplated against
tha applicant and that therefore in exercise of th.e powers conferred under sub-rule (1)
of Rule 3 of the Al lndia.Services (Discipline and Appeal) Rules, 1969 the applicant
was placed under suspension with immediate effect. The applicant was shocked aa

there was no complaint whatsoever against the applicant and since 09/02/2009 to

o




[

27/02/2009 the épplicant was on leave on medical grounds as he had t; t?e*fopératéd\ .
~upon urgently and was bed ridden thereafter and which facts were all brought to the
notfce of his superiors and considering vthe' reasons, the leave sought for by the

a.pplicant was recdmmended and éubsequently again on 9.3.2009 the'Directqr General
of Policé aISb recomménded the medical leave of the appliéant and forwarded .the. leave
pépérs to the Homé Department, Government of - Manipur vide letter No.
Endst.No.E/35_/16(529)/2(500—PHQ(Admn)/2226 dated 09/03/2009. Ultimately on
1.4.'.2009 the Department of Pérsonnel issued orders vide Order No.4/2/2001-1 PS/DP
.dated 01/04/2009 granting the applicant Ea.rned Leave on medical ground for a period |
of 1.9 days w.e.f the 9.2.2009 (the day of the surgery/operation) to 27.2.2009. The

applicant obtained a copy of the same on 442009,

Copies of the suspension order dated 19/2/09,
letter dated 09/03/2009 and order dated 1/4/09
are annexed hereto and are marked as

ANNEURES - VI, IX and X, respectively.

‘13.. _ That the humble applicant begs to state that the applicant fnetthe
authorities concemed to get some cIué as to the reasons beh}ind the order of
suspension as there was no complaint whatsoever agaihst the applicaht and thére
'}coﬁl_d ha"ve been no exiéting reason for’ any disciplinary proceeding against the
apbiicant‘. On such enquiries, the applicant could come to léarn that there was neither

aﬁy valid reason nor éhy complaint agaihst the applicant for initiating’any disciplinary
pfot:eeding against the applicant but the applicant was suspended for other‘inexplicable

and unfair reasons.

14. That the humble’applicavnt begs to state that the applicant on further
enquiries came to leamn that during the period the applicant was bed ridden after the

operation, on 16/02/2009 it was discovered there was an incident at Ukhrul wherein

o




| the SDO, Kasom Khullen, and 2 of his staff were kidnapped after he had left the office
of the DC,. Ukhrul after a meeting with him and later on he was killed on 17/02/09 and
th}ere was a huge hue and public outcry with respect' to the said incident and therefore
tq épbease the public and to save the faces of thé persons at the helm of affairs had
’issued,'two orders one suspending the D.C. Ukhrul and the other suspending-the

| applicant;

15. - o That the humble appllcant begs to state that the applicant who had left
 station, Ukhrul for Imphal on 05/0Z2009 and was away from the district on oﬁ" cial
dutles to attend a secunty meetlng at Imphal convened by the IGP (L & O - ll) and
thereéfter due to urgent medical reasons and on health grdunds the applicant had to
stay back ét Imphal and was on leave from 09/02/2009 to 27/02/2009, the applicant
‘w'as no way remotely concerned with fhe incident and had no role to play and therefore
the incident discovered on the 16/02/2009 which took place at Ukhrul can definitely not
form the basis for placing the applicant uhder suspensibn. Moreover, as a responsible
officer, the applicant kept his superior officers informed of his movements ahd had
téken permission fo stay back at Imphal bécause of his health condition and the urgent
surgery'whi(':h the applicant had to undergo. Moreover, as ié the practice in the event of
the S.P. going on Ieavé or being out of station, and as instructed by the IGP (L & O -
| 1), the applicant had instructed» the SDPO, Ukhrul to look after and undertake the
charge of the S.P., Ukhrul in fhe abSenge of the applicant and accordingly the SDPO,
‘Ukhrul was looking after the charge of the S.P., Ukhrul. In fact, since the Hon'ble Chief
Mini‘ster, Maﬁipur was scheduled to visit Ukhrul on 10/2/09, the SDPO, Ukhrul had
made all the security arrangements, etc._ Thus, the applicant had acted with all
_rés_ponsibility and there was no kind of negligence on the part of the applicant and no
.y lapses- can be attributed to the applicant. The incident that occurred on 15/02/2009'
cannot be_. Qround by ahy measuré for placing the applicant under suspension. Thus,

the impUgned order is arb'itrary, malafide and liable to be set aside and quashed.

™
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16. That Your humble-applicant:begs to staté"that in the meantime the

!‘\ @i < 0NCh
- government had‘ constituted a committee consisting of two senior officers, namely, Sri
O Nabakishore, IAS and Sri L.M. Khaute, IGP, IPS, to inquire into the circumstances of
the killing of Dr. Kishan, SDO Kasom Khullen along with two other staff and .submit its
| report. The said committee on 19/02/2009 ‘had also recorded the statement of the

applicant. It may be pertinent to mention herein that the name of the applicant was not

- mentioned either in the term of reference nor he is named anywhere.

17. : That Your humble applicant begs to state that as there was no
reasonable cause for placing the applicant under Suspénsion and/or continuing with the
order of suspension, the applicant, whose leave beriOd was over on 27/02/2009, joined
the Imphal Police Headquarters on 28/2/2009 and met the DGP, Manipdr Imphal and
submitted a Iétter dated 28/02/2009 stating _that his medical leave period was over and
that he méy be allowed to join the Head quarters Imphal till his order of suspension Waé

revoked so as to enable the applicant to discharge his duties at Ukhrul or any other

place where he may be posted.
A copy of the letter dated 28/02/2009 is annexed
hereto and is marked as ANNEURE - X.

18. That Your humble applicant begs to state that the applicant who is an

innocent person and there was nothing against him warranting the suspension order,
~ was pursuing the government all throughodt to allow him to join his duties but the
applica'ht was made to wait every time. The applicant subsequently came to leam that
the Enquiry Committee had submitted its report and that the same was also placed
before the Cabinet. However, the findings have not beén made known till today for
reasons known to the authorities concerned. However, the applicant on coming to know
- that the Enquiry Committee had submitted its findings on the incident aated discdvered

on the16/02/2009, the applicant who was all along personally pursuing the matter with

s
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the government for allowing him to join ;ervnce Tiled- a representatlon dated 06/04/2009
B . _mrﬂﬁv—

" before the Chief secretary, Government of Manipur, Imphal through the DGP, Manipur
pfaying for consideratien of his case and for revoking his suspension order. The said
representation was forwarded by the DGP, Manipur to the Chief Secretary,

~ Govemment of Manipur vide letter dated 13/4/09.

Copies of the _representatioh ‘da'ted 06/04/2009
and the letter dated 13/04/2009 are annexed
hereto and are marked as ANNEURES - XIl and

Xl respectively.

19. | : | That Your humble applicant begs"to state that it may be pertinent to
'mentionv herein that since 1he applicantv has. been placed under suspension, the
applicaht has not been even paid his subsistence allowance thus depriving the
applicant not only of his legal rights but depriving the appllcant of his basic fundamental
rights. The applicant who has a family to sustain with minor school going children has
been made to suffer and face acute hardship for no fadlt of his and without any

reasonable cause.

' 20; . 1 That Your humble applicant begs to state that the applicant may also
sfate herein that the abblicant belohgs to a Scheduled Tribe and happens.to be an IPS |
officer from outside the State of Manipur and because of this, it is vépparent that the
applicant hAas been made a victim of circumstances and has been made a scape goat
'te eewe vested interests and to save seme blue eyed boy. Else there was no explicable
rees‘onable ceuse for placing the apelieant under éuspension on the ground of the
incident which took place at Ukhrul ai a time when the applicant was on leave a.nd
aWay fro:h station since 05/02/2009 and not on duty and fherefore not responsible fo;
'any lapse.‘that may be attributable to anyone. The applicant who had 'always put his

i 'nc\ ey
best serv:ce ‘and was always there doing his best ..z innumerable difficult situations in Yk

e
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place infesfed with extremists and always ré—s:é;tc;' the oééésion wh|ch would also be
revealed from his service records and there was never any occasiqn where anyone
could complain and/or point any finger towards the éppl'icant. The service career of. the
applicant has remained untarnished and unblemished throughout. It is unfortunate that
_ the applicant in spite of rendering his s_érviCes to the best of his ability and fo the
 satisfaction of all concered, the applicant has been |.'nade.a scape gdat and has been
victimiiéd‘ for no fault and or act and or omission o'n his bart. Moreover, although the
applicant has been placed under suspension oh 19/02/2009, till date neither has any
departmental enquiry been initiated nor a statement of charge/allegation has been
_served upon the applicant. In fact there being no éomplaint and/or allegation and/or any
~charge against fhe applicant till date it is for this reason .. - . till date no proceeding has
been iniﬁated against the_applicant but the authorities, in spite of the said fact have not

revoked the order of suspension.

21, o ~ That the. humble applicaht begs.to state that the applicant has been.
only viétimized by the impugned order as there._was neither any basis whatsoever nor
any material for the passing of the impugned order of suspehsion. The applicant has
been victimized to such an extent that since the order of suspension, the applicant has
not even been paid his subsistence allowance forcing him to a state of penury as a
result of which the applicant so long also could hot approéch this Hon'ble Tribunal for
availing his legal remedies. The épplicant had 'to go through untold miseryvand hardship
to arrange to approach this Hon’ble Tribunai due to acute financial hérdship. Moreover,
. as the ap‘plicant is not allowed to leave the Headquarters without‘ permission, thé
applicént_also does not have the convenience to make mihimum arrangement for his
family.. The eduéation of the minor children is also suffering and in another few days the
: applicaht shall-be forced to compromise and do away even with the basic needs of his
family. .Representations and pleas of the applicant have fallen in deaf ears. The

innumerous Representations including the Wation dated 06/04/2009 evoked no
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response. The applicant theréfore su’Bmitted;’:;:"l:‘fﬁ'rt.hér‘ rebr‘ééééfétionﬁﬂ?OG/ZOOQ to the
Chief Secretary td the Government of Manipur through the DGP, Manipur praying fdr
revocation Qf the order_ of suspension. The said representation dated 30/06/09 was
fqhyarded by the DGP,. Manipur to the Chief Sécrétary to the Government of Manipur
| vide'it‘s letter bearing no. Endst. No. E/43/1/2009-PHQ(Adm)5925 dated 04/07/2009

Copies of the representation dated 30/6/09 and the
letter dated 13/4/09 are annéxed hereto and ére marked

as ANNEURES — XIV & XV, respectively.

V. . GROUNDS FOR RELEF:

A : o For that in the facts and circumstances of the case th‘e impugned order
-~ of suspension ‘dated 19/02/2009 is unwarranted, unjustified, unreasonable and uncalled
f(-)l’. and is also violative of the mandatory:provisiéns of Rule 3 of the All India Servfces
‘ (Discipliné and Appeal) Rules, 1969 ahd therefore the same is liable to be set éside

- and quashed.

B) : ‘ For that although the suspension order was issued way back on
' 19/02/2009"and till date neither any departmental proCeéding has bee'n‘ initiated nor
st_étément of charge having been served upoh the applicant and therefore the

impugned order of suspension is liable to be revoked immediately.

) For that there was no ground and or material before the authorities
- concerned forfdrawing a satisfaction that the applicant réquires to be placed under
suspension and therefore the impugned order of suspension suffers from non

- application of mind and is malicious, arbitrary and violative of principles of service

N jurisprudence. , ‘)\/
: : WD .
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D) For that although a considerably long time has elapsed since the date
of passing of the impugned order of suspension and till date no disciplinary
proceedings having been initiated, it can very well be inferred that there was no
existence of contemplation of any disciplinéry procéeding factually, and the
~ contemplation did not really exist but was a farce and the order of suspension was
passed in a routine manner and therefore thé impugned order of suspehsion shall be

: necéssarily deemed to have spent its force ahd not valid.

E) . i For thét on the fabé of the a{tending facts and circufnsténces of the
cése, the impugned order of suspension has been passed on extraneous reasons, is
not bbha fide }but has been paséed with malaﬁde intentions and under pressure and
influence and there has been no appligaﬁon of mind and therefore the impugned order

of suspension cannot stand ihe scrutiny of law and is liable to set side and quashed.

F) - For that there being'nqgggg_r!r_ngnje_ll proceeding against the applicant
‘till date, the order of suspension which is Cdnti'nuing since February 2009 can not be
allowed to remain and therefore any further continuance of the suspension order is

illegal and arbitfary and therefore liable to be revoked and set aside.

G) For that the impugned order of suspension has been passed in |
complete violation of the mandatory provisions'of Rule 3 of the All India Services

(Discipline and Appeal) Rules, 1969 which goes to the very root of the matter rendering

the very process defective and fatal and th'_erefore the impugned order of suspensiori is |

liable to"be set aside.

H) : For that the Government having failed to initiate any disciplinary

procéedings till date agéinst the abplicant, although mdre than 6 months have elapsed,

the susper?signiorrggrigan_‘r}gtpe allowed to continue and is liable to be revoked and set

§ T = = e
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1) For that the circumstances un der.whlén:th,e‘;cnten‘a? to'b@ado% while

passing ihe impugned order of suspensioh, being absent the impugned order is not

 sustainable and is liable to be revoked and setaside,

J) - For that there being no allegation and/or complaint andlor any material
which was required to be looked into ordering suspension and on the face of it;
impugned order was passéd as an administrative routine or automatic order and
'théfefo're the impugned order is not sustainable. in facts and as well as in law. And

~ therefore is liable to be revoked and set aside.

K) , For that the order‘ of suspension having been passed on 19/2/09 and
,tﬁe authorities being duty bound to pay the subsistence allowance to the applicant and
t’h'e authorities havihg ‘failed to do S0, the non-payment of subsistence .aI|.owahce is
arbifrary, illégal and viblative of the basic fundamental rights of the épplicant and

forcing the applicant to a ‘sta‘te of penury. And therefore is liable to be revoked and set

aside.

: 'L) , ~ For that in any view of the matter the impugned order of suspension is

liable to be revoked and set aside and quashed.
- vI. | o DETAILS OF THE REMEDIE_S 'EXHAUSTED:

Other than making various pieas and representations, two
| representations, one dated 06/04/2009 and the other dated 30/06/2009
have been filed but have evoked no respbnse.
Vil RELIEF SOUGHT:

7

In view of the facts mentioned in paragraph 6 above the applicant

prays for the following relief :-

e
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For setting aside and quaShing the order of suspension dated
19/02/2009 as the same is illegal, arbitrary and in violation of Rule 3 of

the AlI_ India Services (Discipline and Appeal) Rules, 1969 which goes

" to the very root of the matter rendering the very process defective and '

fatal. Moreover, no disciplinary proceeding having been initiated

against the applicant fill date the suspension order is liable to be

“revoked and the impugned order of suspension is liable to be set aside

and the respondénts be directed to allow to join as S.P. at any place of

pqsﬁng;

For a direction to pay the arrear subsistence allowance to the applicant

from the date of sUspensi_on along with interest forthwith and for

payment of current subsistence allowance;

For any other direction and relief to which the applicant maybe found

'entitled fo.

~ INTERIM RELIEF SOUGHT :

Pending final decision on the application, the applicant seeks the

- following interim relief :

“For stay of the operation of the impugned order of suspension dated

19/02/2009;

For a direction to pay all arrear of subsistence allowance from the date

of suspension till date forthwith; -

For any other direction which this Hon'ble Tribunal may deem fit and

proper in the facts and circu\m)s\tyf the case.
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.. Discharge summary ANNEURES - IV
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Message dated 04/02/2009 ANNEURE - Il
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Medical Leave application dated 12.2.2009 ANNEURE - VI
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suspension order dated 19/2/09 ANNEURE - VIil

Letter dated 09/03/2009 ANNEURE - IX

Ordér dated 1/4/09 ANNEURE - X

Letter dated 28/02/2009 ANNEURE - XI

Representation dated 06/04/2009 ANNEURE - XII

Letter dated 13/04/2009 ANNEURES =Xl |

Representation dated 30/06/2009 ANNEURE - XIV

Letter dated 04/07/2009 ANNEXURE - XV.
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VERIFICATION

| Lhari Dorjee Lhatoo, S/O Dorjee Lhatoo, aged about 39 years,

working as Superintendent of Police, Ukhrul, Manipur (Now under
C4,3,6,10,13, 4, 15,16, 1920

_' suspension), do hereby verify that the contents of paragraphs are true

2,4,6,7,8,9,M 12,118 % 21
to my knowledge and’\paragraphs believed to be true on legal advice ¢ records

and that | have not suppressed any material fact..

Date: 2. 9. 94 | | ' .
" » yts WJ,,/«»
Place : & twalad, Dot

| Lot V)

Signature of the Applicant.



To- SP UKZ/SPI/CDL
In- DGP-Manipur
From- 1 HP(20-111)

10/1/07/1HP 920-1110/85

- Annexure-1

TYPED COPY

teative Tribuna)

T Sraere

{
4 - 7 - e
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¥
¥

There will be a meeting of law and order /ops/crime on 62/09 at 10:30 A.M. in the office

' Chémber of (20-111) (.) Please attend the meeting in time.

Apuls

A%u ubp

1405
1430

Sd/- lllegible
3/02/09

e
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_ Annexure-|
TYPED COPY
SECRET
Rp2 (04) 8/63 CN3
%m:—;:;;"wm
; e};&mw e ?‘ef LT
To- SefUKUSIT/CDL-dists | "R SargreRy
in- Dis4PRINV)-Manipur | 5 =7 SEp gy
g j
From-_r4P-(LO-||l), Manipur. (zqg;? f Bene r
— % “?WLA
No. 10/1/07/1GP(20-111)/90. 4/2/09
Please ref. to this office-msg. no. 10/1/07/1GP (LO-11l/85 dated 3/2/09- callrng for the
meetrng of law and order on 6/2/09 at 10:30 A.M. in the office Chamber of 1GP (LO-III)
Manipur (.) Owing to emergency inconvenience here the meeting is postponed on
| 712109 at 10:30 in the office Chamber of 1GP (LO-IIl), Manipur () Kly make a
convenient to attend the meetihg in time.=
1930
2010
‘ 1A |
Aok
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(The first ISO 9001:2000 Certified Hospital in the State)

OPD _CONSULTATION FORM 94;/0:0/}

umaae Technology

/I-I;;pital No. : 80857_09/1 Doctor : - Dr.Kh. Palin, MS MCh (Plastic Surgerﬂ
; CS - .
Name . Mr.LAHRI DORJEE LHATOO _ : ViR Time
| Address :  UKHRUL DISTRICT } ' Age 38 Yr(s)
. Ukhrul ' Sex Male
Marital Status: M Guardian @ S/0 DORJEE LHATOOO
{Occupation Service Religion : Others
Patient Type : OP | Visit Date :  16/01/2009
Weight © \ é Kg Complaints :
.BP 'y OIU ‘70 mm/Hg 7(/\&%/«30 S'»é
Pulse : 57 1win ) #@\5 p)
Past History : ,
Temp : F Cantral Administrative Tribunal
Pallor : YIN W TITHCIR ST
| GLNE K Y/IN ~ Abdomen -
’Ches.t :- : : T 1 SEP 2009
' Local E : . t
ovs . ocal Exam Guwzhati Bench
éa | ' TETETE] =S
4 |Provisional Diagnosis |

| ?! Investigations

(€ chw, - TP AT o A g o
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LHu'mane Technology

Shija Hospitals

Research Instif: e

u

e

DISCHARGE sumww‘*"

oé’bital Number

ate Of Admission
Name of the Patient

: 80857_09/2

:-09/02/2009
* Mr.LAHRI DORIJEE LHATOO

Age/Sex : 38 Yr(s) / Male

SURGEOM)

Signat‘uré of Duty RMO

k.

Address - : UKHRUL DISTRICT,Ukhrul Page
Detai!s; . .
DISCHARGE MODE Discharge :
DATE & TIME OF 10/02/09
DISCHARGE -
FINAL DIAGNOSIS Thrombosed hemorrhoids-11.
TREATi\/{ENT GIVEN - Hemorrhoidectomy done under SA on 09/02/09
PRESCRIPTION ON ' i. Cifran-OZ one tablet twice daxly after food f or S days.
DISCHARGE . 2. Hifenac-D one tablet twice daily for 3 days.’
S ’ : 3. Livoluk Powder two teaspoons at bedtime fpr 5_ days.
ADVI:CE‘ ) 1. Bed rest for two weeks. -
S 2. Sitz bath twice daily.
A 3. Betadine Ointment dressing.
' 4. Followup with Dr. Kh. Palin at OPD after one week at 10 am.
CONSULTANT (PHYSICIAN- Dr. Kh. Palin

Central Administrative Tribunal
A VTR AT

-7 SEP 25

. Quvizhati Bench

TeRE =ads

.

Signature of Consultant Signature of Duty Nursc

&porw:egmmw 109892009, Manipur @ : 91 - 385 - 2413163, 2474< i,
\_ email ; info@shijahospitals.com

www, S/?/ja,)o‘,,»'z t.com_

Al alsy
e

Ddooed T

i ..,' s .
rdiiind @ g e

R

414?&? F::X ?/i'I”OﬁB

b(Thaf:rsl /SO 9001 2000 Cemhed Hospital m the State:
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£0857_09
Pationt . g

]

BiLL 3’\!”1»- oE

: Mr.LAHRI DORJEE LHATOO ',r' SRR

Credit B "or The Perlod ; 09/02/2009 To 10/0?/2009

Description

MONMINISTRATION
FINAL PAYMENT
DUE COLLECTION

'

!

| SHIJA HOSPITALS AND R ESEARCH INSTITUTE,

Print Date & Time : 10/02/2009

Cram* ﬁmt 3

000
VIARD 4
ROOM RENT _
CABIN NELUX 8 SPECIAL @ 00000« 1 1000 50
SURGERY ' -
GENERAL SURGERY .
HAEMORRHOIDECTOMY ( SA) (OPEN GENERAL SUF RGERY)ANAES. @ 150000x 1 150000
nMCMORRHOIDU,TOMY(SA)(OPENGFNERALSURCER«) @ 600000%x 1 " 6000.00
CONSUMABLES .
HAS: \A’\RPHOIDECTOMY(SA)(OPE'\IGFNFRALSUR GERY) 500000x 1 <. 0060
SURGEON.
PHARMACY
DUE otrel Administative Tribunat
" 4" ! L ..
PIHARMACY DUES Centra_l Admlmg\uaiwe 47200
WARD PHARKACY HA VTR -
' N
. POST- YPwiAHMACYDUr;S ~ 7 SFP 2009 946.00
WARD i
SERVICE USAGE Guv 'aﬂ’l iRench
POSTOPERATI‘VE‘CARE Tm&.‘ : ttmq'ff ® 000 200 00
LD CE T VES, _,g._._..::m\,“.;.-ﬂm e ! ARG R R
Tota!l : Rs. - %4869, 1486000
Total : Rs, 1436360
Amount Paid : Rs, 148606.00.
Balance : Rs. £.00
Discount : Ps, 2.00
Mt Amount Payable ; Rs. .04
(might)
'\‘_ \\ /
Accaunis Cllicar . Lo \ '
ol DUNSA HOSPITALS AND RESEARCH INSTITUG E, _ )
ZlZJ~t7Ll/*’//”—
:: (‘() 7

' . zﬂﬁl’mt&lm cupy

e | o
the |

Auvaks”
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v ' : SHIJA HOSPITALS AND RFSEARCH INSTITUTE
- LANGOL,
. MANIPUR ‘
¥ Detailed Medicine Bills .
Hosp. 1D 80857_09/2 ' Perlod From 09/02/200‘) TO 10/’(’/"000
Patient Name - Mr.LAHRI DORJEE LHATOO UKHRUL DlSTPlCT Ulhrul e ' S
# DRUG NAME . BATCH NO - L EXF‘DAT ﬁ, Ql'"{ RATE ‘w‘ALUE
Bill # 10125 BIll Date : 10/02/2009 - : ‘ g -
1 SypLivo-Luk 100mil Syp 5738509 02/12 01 7700 77.00
2 TabCifran OZ Tab. ' 9002127 - 04110 6 11.42 - 68,582
3 TabHifenac D Tab - HD176 - . 08/10 - .6 428 26.34
B S Teinl  171.06
Rounded ‘ 0.14
_ Ll BiiTotal o 17200
Bill # 11557  Bill Date : 09/02/2009 e |
DextroseR. L. 500mi(Plastics) 8HO84 - .- 07/10 o2 65.00 130,00, t\%\
ECG Electrode 80517 . 0810° - 5 4500 7s 09/
Glove 6.5 Sterile 0813 Lot 2.7 40.00 80
Glove Size 7 (Mediglow) - 4D08 03112 1 50.00
Glove Size 7.5 (Surgico) 0812 . 06/11 1 4000
Glove no.7 (Medigard) Non- Sterile 0738 S TA I 1 25.00
IV Set(Medikit) , 84165 05/12 S 70.00 3
InjAnawin Heavy __ 744222 02/10 . A 21.60 2160
9 InjCifran OZ IV . 9043190 07710 1 89.90 89.90
10 Needle Spinocain 25 : ’ _ 88707 0113~ 1 90,00 80.00
11 NeedleAboval 18G : 50362/22 . 05/10. 1 80.00 80.00
12 SutCat Gut 2-0 RB(4241) ‘ Beo3s 0713 1 59.60 56.00
13 SyrDispovan 2m| - ‘ 39025 -08/13 & - 3.90 - 7.80
14 SyrDispovan 5mi . 012 06/13 L2 480 . 8.60
15 Xylocaine 2% Gelly ' 11268 ~09/10° ° T 43,00 . 43.00
TSubTotal 87096
. - Rounded Off = Rounded Off
. S - Bm roiat ... Bill Total
Bill # 11559  Bill Date : 09/02/2009 o
1 InjVorth-p 5428001 0609 - - 4 ,70‘70., 70.70
2 SyrDispovan 2m| , 39025 08/13 = 1 3.80 3.90
—e e LS ,.“‘._,_M‘,.\,__S;‘b,%m , DR
~ Rounded Off Rounded Off
SRR o Bill Total - Bill Totai
- — e R Grand Total 1118.00
T T T . CentralAdmm;straiwe'l‘nbuna! . -
vt AT
I 7 tonoemg

! 1 Crowaked Congh
. - T W

s A
BRI RN

sordifiod ® (a 1o mw
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No. 1/PF/07-SP(UKL)/
Government of Manipur
Ofﬂce of the Superintendent of Police, Ukhrul District,
Manipur

Ukhrut, the 12" February, 2009.

To

The Director General of Police,
Ma_nipur, Imphal.
Through proper channel.
Subject:- Medical leave w.e.f. the 9 of Feb., 2009
“to the 27" Feb., 2009.
Sir,

This is to bring to your kind attention the fact that on the 9™ of February,
2009, | have had to undergo a hemorrhoid operation at Shija Hospital at Imphal. The
doctor has thereafter advised me rest for a thorough and complete healing process of

about two weeks.

Therefore, | would be most gratefui if you could kindiy sariction me the
above noted period as Earned leave.

Enclosed:- As above,  |Central Administrative Tribunal

W GTerTE TR |

- Qm ’?7“11@ - Yours farthful‘ly,

\3

k p
/

Ay i

T
E Superintendent of Police,
L b Lﬁ _ Ukhrul District, Manipur.
HARI DoRTEE. AToO S :

Ham']wﬁ/‘mé)wa Mf& (wau—t W, :‘)')
(999 Batch (FS

L™

5erul » "‘ l'ﬁ =Py

g

Al uled
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Nf£fice of the Dy,Inapectar General of P@llcf
“aniour.

Senapati,. the 19th Feb/2009

To
The Inspactor General of polj_a@‘ (D/D‘:T]I)c :
Manipur Imphal S A
Subject :  Requast for medical leave x:,’i&_;g £.9/2/2009 1o
27/2/2009. R
Sir,

Kindly find enclosed herewith letter erl/?r/b7~SP(mKLQ/%13

dated 12th Feb/2009 of Shri Lhari Dot jee Lhatoo, 3x?$13upevlntenaent

of Police, U'km:‘u.l reque sti ing medical leave woaz f 9/2/2009 to |
27/2/2509 as he undefwen\, a hemorrhoid opareutlon a. Sblja Hospital
at Imphal on ©/2/2009. 'Iha, Doctor has cherea’fter advice him to fest

for a thorough and complate hea] ing process of about two wekks,

'

The leave applied.for is recommended by ihis office

further neceésaxy action b‘y PHQ.

“ncilo AS above

ey i o v ey

1, Leave ‘*oplfcaui’r}'
2. Leave FPorm
3. Medical bllls . ..
¢ ¢ Youra £aithfully,
/:'
/

Id

Central Administrative Tribunal

3 & : (Ms Sushilkumar Singh YIPS
L ek 1N DvoIrmpac“‘“"L Genaral of Police(R~TV)

n,v

Mand RO wé;u,zw’d £ G

-7 'SEP 9809 . e

4

Guwohati Rench
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' GOVERNMIENT Of MANIPUR :
DEPARTMENT () PERSONNISL AND ADMINISTRATIVIS REFORMS
P (PERSONNEL DIVISION) ‘

QRDERS BY THE GOVERNOR : MAN] PUR

lmphal, the 19" February, 2009.

- No. 4/_'2/2;0(').1-IPS/DP : Whereas a disciplinary proceedings xs[&]ucmptama]
~against Shri Lhari Dorjee Lhatoo,  1PS, Superintcnden‘c;\9£ Police Ukhruy,
. Manipur ' S

S
H &

4 ' Now, therefore, the Governor of Manipur, in exercise - of the powers
;-‘conl’errcdj by sub-rule (1} of Rule 3 of the All India 'Servfées(Disc‘i.pline and
‘Appeal) Rules, 196Y, hereby places (he said Shri Lhari Dorjee Lhatoo, IPS
Junder Su.i‘;pc‘nsmn with immediate effect, : ' '
oI i's'l'ulrthcr ordered that during the period that (his ortl‘cr:.si'mli remain in
- force, the headquarters of Shri Lhay Dorjee Lhatoo, Superintndent of Police.
_"Ukhrul should be Imphal and the said Shri Lhar Dorjee Lhatog, IPS  shall not
-leave the headquarters without obtaining the previous permission of the Chiel
- Secrétary, Goveri:ment of Manipur. ' T '

. By Orders & in the narne)wthe Governor,
. o | Q ‘/@L?;&U&(

(Th.Ck éa anjan Singh)
Addl. Secretary(HP), Govt. of Manipur,

C‘opy Lo :-

1) . The Sceretary (o the Governor of Manipur, Ryj Bhavan,
B Raj Bhavan, Imphal.
2) The Secrctary to Chief Ministeér, Manipur,
3) The PS to Chief Secretary, Govt, of Manipur.
4) The Director General of Police, Manipur.
5) The  Scerctary 100 the Govt. of India,
Personnel &, Training, Ministry of Persennel
. North Block, New Deihj .
0) The Sceretary 1o the Govt. of Iadia,Minisiry of Home Affairs,
New Dellii ,
7) The Accountant General, Manipur.,
\8) Shri Lhari Dorjee Lhatoo, Superintendent of Police,
- Ukhrul. '
9) The Treasury / Su b-Treasury Officer corncerned.

"10) Guard file / Order Book.

[

(Central Administrative Tribuna! »
BE e R it ektoe o) o

-7 SFP: 2009 i &nff‘w -G

vy L 9

Guwahat Bench ¢
~.
' s}




- ANNEXURE- 1% =29

Sl
LT i
p | No.E/33/16(529)/2000-PHQ(Adm)/
{ ¢ ‘ GOVERNMENT OF MANIPUR
: ' POLICE DEPARTMENT
V Imphal, the 9‘ March, 2009
;‘{* To
’ - A
Z{ ! 'The'_Joint'Secrctary (Home),
f - Government of Manipur, Imphal.
Subject: - Forwarding of Earned Leave application.
Sir, ' o ‘

P]case find enclosed application in the prescribed Proforma submitied by
- Shri. Lhari 'Dorjee Lhatoo, IPS, Superintendent of Pelice, Ukhrul District fos grant of
19(mnetccn) days Earned Leave w.e.f. 9-2-2009 to 27-2-2009 on medical ground.

. T_he Earned leave applied for is recomimended.

It is, requested, that sanctnon ofthe Government of Manipur may }\.nd‘y be obtained and
commumcated at an early date.

"'"“”"m\-».
g MM-
(:5) 714 4 Adﬁ?jn}sfvzgs,vm[
§ S T ;ﬁ‘{cﬂ 2 )
y ] ki) Yours faithfully,
Enclo: As above. q '
- ' . ! A S to r,)‘l-') . P
e : -
~
-

(1. Protan)

lnspcclox Cengiar of dotice [0,
. For Ditsuioy Sonsial ¢l Toling,
' Maninur, Hinpiial
Endst No E/35/ 16(329)/2000 PLQ(AdmM)/ ;?a?)d hphai, tie 97 Mch, 2000,

Copy to:- .
]. The Commissioner (DP), Government of Manipuir.
2. The Inspector General of Police (1LO-111), Manipur.
3. The Dy.1.G. of Police (Range-1V), Manipur.
L—4. The Superintendentof Police, Ukhrut District.

R el
o~

,v e _"

(’(( ) ac hu.dl}

Inspector General of Poli
1 . For Director General o
o ' Manipur, limphal

Ay ard) . o
SR eV

4»&»\/’ veed ¢~ gﬂ’"ﬂﬁi” ® ie 4
v 6.“

ce (Adin),
o Police,




No.4/2/2

ANNEX VR E - X 320

PR .

GOVIERNMIENT OF MANIPUR

DEPARTMENT OF PERSONNEL AND ADMINISTRATIVE REFORMS

(PERSONNEL DIVISION)

ORDERS BY THE GOVERNOR:MANIPUR
Imphal, the 15" April, 2009,

001-IPS/DP: “Under Al India Services (Leave) Rules,

1955, the Governor of Manipur is pleased to accord ex-post facto sanction

Lo the grant of Earned Leave for 19(nineteen) days w.e.f. 09—0“2-20@9 to 27 -

02-2009

to Shri Lhari Dorjee Lhatoo, tPS(MT:99), SP/Ukhvul, Ma‘nipur

(now under suspension) on medical ground subject to leave admissibility

repor( from {he Accoumtant General, Manipur.

Copy to:-

1.
2.

RG]

!

~J

By orders & in Ll'\(:-/l;xamc* of the

™ \ gy g aa
Covgrngr;
~

,ki;emf’a’Administ&éﬁve;fﬁbuna! SR

RRSHTHE o " \..{E(V,.g‘)‘? s
A M /
{ Beikholet-Lhangum ) -
Under Seeretary(DP).
Government of Manipur.

A,

The P.5. to Chief Scerctary, Governirwi oo o,
The Additional Chicl Secrciary (Home), Goverimaeing of Mot
The Director General of Police, Manipur,

The Accountant General, Manipur,

The Officer caoncerned. '

The Treasury Officer, Uk,

Guard lile/Orders Boolk.

Pl ;
. bas 5
NIk g,
I
‘:'9»



ANNEXyLE x|

The Director General of Police.
Manipur, Imphal.
Subject:- Request for permission to join Head Quarters Imphal
and for providing security escort alongwith vehicles.
Sir,

With kind reference to the above noted subject and Government of Manipur order No.
4/2/2001-TPS/DP dated the 19" February, 2009 I am to state that my medical leave period (as
applied for vide No. 1/PF/07-SP(UKL)/dated 12/02/2009) has expired and I have joined at
Headquaiters Imphal today until further orders. : : ‘

If I may be permitted to mention that I havécfé‘ontinuously serving 1n sensitive districts
dealing with all kinds of insurgency and law and order problems for the last many years and
moreover now that my name has also been most injustifiably, unfortunately dragged into the
grussome suder dse by the public for which I have been rlaced under suspension, 1 am very

“apprehensive and worried for my personal safety as well as the safety and security of my family.

_ Therefore Sir, I pray that till the time 1 am reinstated in service when the inquiry findings
come out with the facts, IMA7 please be provided with proper security escort with vehicles

immediately. - ,
i:«'@niml Adminisirative Tribunal

‘Thanking you.

o
?

e
. (IR

Yours faithfully.

e
7
i/{ oA L/L/-X\J J4
e )5 bt

Dated the 28" February, 2

" 7777 Lhari Dorjee Lhatoo ) IPS
Quarter No. A-8,
SP, Imphal West Reserve Lines ( Opposite N-Cell)

e -

Y .

'q?\r) N :

' \\m& | [0\
A‘“M «MWM ) l“"‘ﬁn



My

To,

Sir,

The Chief Secretary,
Government of.Manipur,
imphal. '

Dated: 6th Aprit 2009

Through the Director General of Police, Manipur.

Subject- Appeal and Representétion against Suspension Orders issued by the
Department of Personnel, Government of Manipur, dated 19th February 2009.

With kind reference to the above noted subject | may please be permitted to state the following for
necessary perusal so that my genuine case is considered positively .

That! joined Ukhrul as the Superintendent of Police on the 16.11.2006. Ever since | have been
performing my duties and responsibilities most sincerely,diligently and efficiently as always and
nobody has expressed any doubts in this regard. '

Thaton the 7.2.2009; | attended a Law and Order meeting at the Office of the IG L/O Il Shri V.Zathang,IPS
alongwith the DIG R-IV Sushil Kumar Singh, IPS and the SPs Senapati and Chandel Districts at 10.30 am.

After the meeting around 1.30 pm, | requested the IG L/O 1] for permission to stay behind at Imphal on
the 8.2. 2009 (being a sunday) and also permission for a medical appointment and consultation with
Doctor Palin at Shija Hospital, on the 9.2.2009 at 9 am, as | was suffering form a case of thrombosis.
hemorrhoids and since the case was serious, | may have to'undergo an operation/surgery if required.|
was accordingly permitted the same.

On the 9.2.2009 morning during the check up; Dr Palin advised me to undergo the operation immediatiey
as my problem had worsened. | was thus operated upon at about 9.40 am under anesthesia for more
than an hour.After the operation, recovering from the anesthesia, | immediately informed the IG L/O 1li

~ regarding the operation and the Doctors direction of complete bed rest for 2 weeks. Empathising with

“Aed

s

my medical condition, | was instructed to then immediately inform the SDPO Ukhrul that the IG L/O 11|
would be reaching Ukhrul in the evening, that same day itself, in connection with the visit of the

L

' 4»;,% & 7, L7
" g

452«10!.«/{4'
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‘Hon'ble Chief Manipur on the 10.2.2009 and also to look after all the works of the Superintendentof
Police.| did that without a second to lose.Accordingly, when the Hon'ble Chief Minister visited Ukhrul
-District HQs the very next day, on the 10.2.2009, | was under complete bedrest with permussnon atImphal.

My Medical Leave application dated the 12.2.2009 was recommended by the DIG Range- IV on the
19.2. 2009 morning and submitted to the IG LJO Il the same day vide letter no.W-1/4/2004-(Range-iV)/
52 (enclosed as annexure ). Unfortunately, the Department of Personnel issued orders placing me
under suspension the same evening vide No. 4/2/2001-IPS/DP, a copy of which | obtained on the
24.2.09, for reasons which were not explained (enclosed as annexure ll). Thereafter, on the 9.3.2009,
the Director General of Police also recommended my medical leave and forwarded the leave papers to
the Home Department Government of Mampurvnde endst no.E/35/16(529)/2000-PHQ(Admn)/2226
(enclosed as annexure Iil) and ultimately on the 1.4.2009 the Department of Personnel has issued
orders vide N0.4/2/2001-IPS/DP granting Earned Leave on medical ground fora penod of 19 days
w.e.fthe 9.2.2009 (the day of the surgery/operatlon) to the 27.2.2009, a copy of which | obtained on the
4.4.2009 (enclosed as annexure 1V ),

That | have not been paid any salary/subsistence allowance for the months of February and March.
_ Sir, | feel most humiliated and aggrieved that | have been placed under suspension most
unfairly due to no fault or negligence on my part, having undergone a serious, genuine medical
surgery/operation, and even after having been granted earned leave from the 9.2.2009 to the 27.2.2009
| continue to remain under suspension till today, for reasons which | still cannot understand. Therefore,
please permit me to request you in right earnest to kindly take up urgent necessary action to immedi -
ately issue orders revoking my suspension and for allowing me a new place of posting, in or closer to
imphal, where my family is based and who have sufferred most deeply these past one and a half
months, and from whom | have been away for more than five years having been posted away in the hill
districts (apart from being posted to Bishenpur District for a period of ten months inbetween).| pray that
with your consideration | will continue to be steadfast in my duties and responsibilities and always
perform my work to the best levels possible.

enclosed- as above.

Yours faithfully,

WD(’?ZM;J o9

(Lhari Dorjee Lhatoo) IPS |
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NO. E/43/1/2009-PHQ(Adm)
GOVERNMENT OF MANIPUR
POLICE DEPARTMENT

Imphal, the 13" April, 2009.

" To~
The Chief Secretary,
Government of Manipur,
Subject: - ForWarding of representation dated 06/04/2009
of Shri Lhari Dorjee Lhatoo, IPS.
Sir

3

~ Lhatoo, IPS, Superintendent of Police, Ukhrul District (now under suspension), in
original, addressed to the Chief Secretary, Government of Manipur for taking further

necessary action.

. Enclosed: - As above.

Yours faithfully

/ |

(Y. Joykumar Singh)
Director General of Police.
Manipur, Imphal.
Endst. No. E/43/1/2009-’PHQ(Adm)/3/ FC] Imphal, the 13® April, 2009.
Copy to:- ,
\/Sﬁi Lhari Dorjee Lhatoo, IPS,
Superintendent of Police, Ukhrul District (now under suspension).

3\
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To,
‘The Chief Secretary, ;
. Government of Manipur,
Imphal. - : Dated 30" June, 2009.
. Through the Director General of Police, Manipur.
Subject:~ 4 Reminder in connection with earlier Appeal and representation
submitted dated 6" April, 2009 against suspension order issued
by the Department of Personnel, Government of Mampur,dated
19”' February, 2009.
Sir,

" With reference to the above noted subject this is to bring to your kind attention that I
had submitted an appeal and representation on the 6™ April, 2009 statmg all the facts
supported by documents regarding the circumstances leadlng to the issuing of suspension
orden against me by the Department of Personnel on the 19" February, 2009. Therefore if I
may be perrmtted to respectfully remind that : :

" 1. | Although three months has passed since my representation dated 6™ April, 2009 was

'submitted no action whatsoever has been taken till date for positive consideration of
‘my case and re-instatement in service thereof.

2. That as 'per the relevant rule 3 of the All India Services (Discipline and Appeal) Rules
1969, the period of 90 days of suspension has already expired on 19™ May, 2009 but
no further action has been undertaken in due time to revoke the suspension orders
which therefore stands legally invalid. Also no kind of communication has been

received from the Department of Personnel, Govt of Manipur till date since the 19™

' February, 2009 suspension order.

3. That T have not been paid any salary/subsistence allowance from the date of my

suspension .

Sir, I feel most humiliated and aggrieved that I have been placed under suspension
most unfairly due to no fault or negligence on my part, having undergone a serious genuine
medical surgery/operation, and even after having been granted Earned Leave from the
9.2.2009 to the 27.2.2009, I continue to be kept under suspension till today, for reasons
which I can’t understand and which has brought untold suffering and misery to my family and
me. Therefore please permit me to once again request you to empathise with my case and the
sufferings of my family these past five months for absolutely no fault of ours.

1 pray that with your kind concern and consideration, immediate steps may be taken up
for revocation of my suspension order dated the 19" February, 2009 and my immediate re-
instatement in service so that I may continue to be steadfast i in my duties and responsibilities
and always perform my work to best levels possible .

~ Yours faithfully,

ot

30 Jrt

(Lhari Dorjee Lhatoo) IPS



NO. E/43/1/2009-PHQ (Adm)

. GOVERNMENT OF MANIPUR
POLICE DEPARTMENT .
' Imphal, the 4™ July, 2009.
To . ' v
" The Chief Secretary,
Government of Manipur,
Subject - Forwarding of represer'tatlon dated 30/06/2009 of Shri. Lhan Dorjee
‘ Lhatoo, IPS.
Sir,

In cbntinuation to this ofﬁcé letter of even number dated 13/4/2009, I am to
forward herewith representation dated 30/06/2009 of Shri Lhari Dorjee Lhatoo IPS,
Supermtendent of Pollce Ukhrul District (now under suspension), in original, addressed

to the Chief Secretary, Government of Manipur for taking further necessary action.
Enclosed: . As above.

Yours faithfully

B (Y. Joykumar Singh)

Manipur, Imphal.

Endst. No. E/43/1/2009-PHQ(Adm)/ 5935
Copy to:- .

~Shri Lhari Dorjee Lhatoo, IPS, .

- Superintendent of Police, Ukhrul District (now under suspension).

Imphal, the 4" July, 2009.
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! Director General of Police.



